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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.639/2022

IN THE MATTER OF:

Pritpal Sharma ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
WITH
MISC APPLICATION IN DISPOSED OF CASES NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF:

Ganesh Prasad ..Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
INDEX
Si. No. Particulars Page No.
1. Action taken report on behalf of District Magistrate (South) in 1-3
compliance of order dated 08.01.2025 passed by this Hon’ble
Tribunal.
2. Annexure- A: Copy of notice dated 07.03.2025 was issued in 4-6
the name of Sh. Rinku Singh
3. Annexure- B: The photocopy of acknowledgment, copy of 7-11
Aadhar Card of Rinku Singh,Panchnamaand Photographs
Q FILEDBY:
NEW DELHI (JYOTI MENDIRATTA)
DATED:17.03.2025 Advocate for the GNCT of Delhi

H-34, Jangpura Extension
(Lower Ground Floor)
Near INOX EROS Cinema,
New Delhi-110014
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL NEW DELHI
Original Application No. 639/2022

IN THE MATTER OF:

BERIMPALSHARMA - = 00 cilare oy o7 Shae oo e APPLICANT
VERSUS

GOVE-OENCTOEDELRI. . -~ = o0 00 2L L RESPONDENT

With (M.A.24/20244) in 0.A.No0.33/2022

SUBMISSION/ACTION TAKEN REPORT ON BEHALF OF DISTRICT

MAGISTRATE (SOUTH) BEFORE THIS HON’BLE TRIBUNAL IN TERM OF
ORDER DATED 08.01.2025

1. That Hon’ble Tribunal had pleased to issued direction vide dated 8.01.2024,
directing therein that which is reproduced as under:

“...District Magistrate (South) is directed to take a print out of the same and get
the service effected on Rinku Singh within 2 weeks from receipt thereof and file
his report within 15 days from service thereof In case of failure to serve the
notice, the District Magistrate (south), Delhi shall appear before this tribunal

physically to explain the reasons for failure to get the notice served on Rinku
Singh...”

2. Accordingly, notice dated 07.03.2025 was issued in the name of Sh. Rinku Singh
with the directions to deposit the recovery of Rs.9,46,080/. (Copy enclosed as
Annexure-A).

3. Further, on 07.03.2025 the officials from the Revenue Department, Forest
Department and DPCC visited Aya Nagar and served the notice to Sh. Rinku
Singh at his residence B-9, Phase-2 Aya Nagar, South Delhi, Delhi-110047.
Further, the recovery notice was affixed outside Rinku’s house (The photocopy

of acknowledgment, copy of Aadhar Card of Rinku Singh,Panchnamaand
Photographs are enclosed as Annexure-B).

4. The Hon’ble Tribunal had pleased to issued direction vide dated 28.08.2024,
directing therein that which is reproduced as under:
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..... Further all the Deputy Commissioner (Revenue) of each revenue area in
GNCTD were directed to upload with link on the main page of their respective
websites under heading ‘Groundwater Management’ complete information
regarding (i) complaints received regarding illegal borewells and action taken
on the same, Minutes of the Meeting and recommendations of the District
Advisory Committee regarding the same, (ii) references received for realization
of environmental compensation and action taken for realization of the same and
(iii) remedial measures taken for remediating environmental damage caused on
the respective website of the District Administration by 30.09.2024. ... .

It is pertinent to mention that to develop effective mechanism and proper
transparency the reports of illegal borewells along with action taken report has
already been uploaded on District website https:/dmsouth.delhi.gov.in/ as per
prior direction of Hon’ble Tribunal since 10.4.2024 and also same has been
continuously updated since then.

It humbly submitted that the District Level Advisory Committee (DAC) meetings
were held under chairmanship of District Magistrate (South) with respective
members departments and issued the direction to develop effective mechanism for
preventing extraction of ground water by unauthorized operators.

Despite the challenges, concerted efforts were and are being made to comply with
the directions of Hon’ble NGT in letter and spirit and 84 identified illegal
borewells are sealed in District South, also 16 more borewells identified have
sealed and delivery reports SCN (Show Cause Notice) has been sent to DPCC for
imposing EDC (Environment Damage Compensation). Due to the efforts
substantial progress has been made in complying with the Hon'ble NGT's
directions. Efforts are ongoing to resolve the pending cases and address issues
such as incomplete addresses. Regular updates will be submitted to ensure
transparency and adherence to the Hon'ble NGT's orders.

That it is again reiterated that the undersigned shall comply with the SOP for
regulation of extraction of groundwater, closure, prohibition of illegal activities
relating to use of bore wells/ tube wells.

That the undersigned is duty bound to follow the environmental rule of law
embodied by statutory frame work regulating and managing extraction and
recharge of ground water and fully committed and dedicated to the cause of
protection and improvement of environment which is also constitutional
obligation of the State and all its instrumentalities/officers/officials.
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Based on the above facts, a report/reply is being submitted for kind consideration
before this Hon’ble Tribunal. Undersigned assures that the orders/directions
passed by this Hon’ble Commission shall be complied timely with in toto and

spirit. p/s‘f&"e
e Y. chaitaunys lseef
‘DQ (MEKALA CHAITANYA PRASAD, IAS)
Gw D DM (SOUTH)

Jistr] ey

MEKALA CHAITANYA PRASAD, iAs
District Magistrate (South)
District South
Govt. of NCT of Delhi
M.B. Road, Saket, New Delhi
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ANNEXURE- A

IN THE COURT OF SUB-DIVISIONAL MAGISTRATE (MEHRAULI)
OLD TEHSIL BUILDING, MEHRAULI, NEW DELHI-110030.

No. F .3(748)/SDM(M)/Rec/2025/ 2020 — 22 Dated: 0% .03'258"

NOTICE FOR RECOVERY

10,

Sh. Rinku

R/o B-9, Phase-2 Aya Nagar,

South Delhi, Delhi-110047

And

H.No. G1-2035,

Opp side of street in front of the Occupier of
House No. G1-2038, Aya Nagar,
Delhi-110047

A notice for recovery has been received from Incharge, CMC-II, Delhi pollution
control Committee Department of Environment, Govt. of NCT of Delhi regarding
recovery of amount Rs. 9,46,080/- from “Sh. Rinku R/o B-9, Phase-2 Aya Nagar,
South Delhi, Delhi-110047 and Occupier of H.No. G1-2035, Opp side of street in front of
the Occupier of House No. G1-2038, Aya Nagar, Delhi-110047.

Whereas, in compliance to the directions of Hon’ble NGT dated 28.08.2024,a
joint survey was conducted on 13.12.2024 by officers of Revenue Department along
with officers of BDO, DPCC and Forest Department wherein it is found that you wgre
running an illegal borewell.

Further, in pursuance of directions of Hon'ble NGT Court dated 08.01.2025,
wherein you are directed to deposit an amount of 9,46,080/- which is mentioned in
the DPCC letter dated 06.12.2024(copy enclosed).

You are hereby directed to deposit above mentioned dues within 07 days on
receipt of this notice failing which further action for the realization of the dues will be
taken against you.
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The bailiff/authorized official are hereby directed to paste this notice on the door
of aforesaid defaulter if he refuses to receive this notice. Moreover, in case, the
defaulter objects to pasting of this notice on his house/office door, he will be punished
accordingly to the iaw.

RECOVER

Through Halga Patwari/ Speed Post/ Baiiiff/Concerned SHO (Police Station ¥
(With the direction to submit the report within a period of three days)
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DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHD

1
_ ‘ SELTTPOLI TG CONTROL COMMITTEE
RE GATE, DELHI-6

File No.: DPCCI(]0)1’(10)1(8‘7)/Leg-22"f\‘.!-‘l» g H%C{;Q,_
To,

The Sub-Divisional Magistrate (Mehrauli)
Office of the SDM.(Mehrauli),

Old Tehsil Building, Mehrauli,

New Delhi-110030

Subject- Recovery of Environmental Damage Compensation of Rupees 9,46,080/-

(Rupees Nine lacs forty six thousand and eighty only) imposed by DPCC-reg

Whereas, Occupier of House No.G1-2035, Opp side of street in front of House No.G1-2038,
dressee) was found carrying out

Aya Nagar, Delhi-110047 (herein after referred as ad
unauthorized extraction of ground water through borewell without permission from the

Competent Authority.

And whereas, an Environmental Damage Compensation of Rs. 9,46,080/- (Rupees Nine lacs
ddressee violator by the DPCC

forty six lhousandland eighty only) was imposed on the a
and 07 days’ time was given 10 “the Addressee unit” for the deposition of the said amount.

However, the said amount of Rs. 9,46,080/-(Rupees Nine lacs forty six thousand and eighty
only) has not been deposited by the addressee unit so far.

Now therefore, in view of above, you are requested to take appropriate action for Recovery of

Rs. 9,46,080/-(Rupees Nine lacs forty six thousand and eighty only) from House No.Gl-
2035, Opp side of street in front of the Occupier of House No.G1-2038, Aya Nagar, Dethi-
110047 (Wherein after referred as addressee) and the same may be remitted to DPCC. Copy
of the order imposing EC is enclosed herewith for your ready reference.

Incharge, CMC-11
Enclosure: - Copy of EC direction dated 09.04.2024

Copy to:
1. DM (South Delhi) M.B. Road, Saket, New Delhi-110068.

2. Master File CMC-IL

w 1 4" & 5" FLOOR, ISBT BUILDING, KASHME
l visit us at : hllp:./fdpcc.dclhiﬁovt.niC-iﬂ S

pated: s¢[]2 2224

Z wutly —
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ANNEXURE- B
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IN THE COURT OF SUB-DIVISIONAL MAGISTRATE (MEHRAULI)
OLD TEHSIL BUILDING, MEHRAULI, NEW DELHI-110030,

No. F .3(748)/SDM(M)/Rec/2025/ 2020 — 2 2. Dated: 073 032125

NOTICE FOR RECOVERY

To,

Sh. Rinku

R/o B-9, Phase-2 Aya Nagar,

South Delhi, Delhi-110047

And

H.No. G1-2035,

Opp side of street in front of the Occupier of
House No. G1-2038, Aya Nagar,
Delhi-110047

A notice for recovery has been received from Incharge, CMC-1I, Delhi pollution
control Committee Department of Environment, Govt. of NCT of Delhi regarding
recovery of amount Rs. 9,46,080/- from “Sh. Rinku R/o B-9, Phase-2 Aya Nagar,
South Delhi, Delhi-110047 and Occupier of H.No. G1-2035, Opp side of street in front of
the Occupier of House No. G1-2038, Aya Nagar, Delhi-110047.

Whereas, in compliance to the directions of Honble NGT dated 28.08.2024,3
joint survey was conducted on 13.12.2024 by officers of Revenue Department along
with officers of BDO, DPCC and Forest Department wherein it is found that you v@re
running an illegal borewell.

Further, in pursuance of directions of Honble NGT Court dated 08.91.2025,
wherein you are directed to deposit an amount of 9,46,080/- which is mentioned in
the DPCC letter dated 06.12.2024(copy enclosed).

You are hereby directed to deposit above mentioned dues within 07 days on
receipt of this notice failing which further action for the realization of the dues will be
taken against you.
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